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ORDER 

Per P.M. Jagtap, Vice President (KZ) 
 
 This appeal filed by the Revenue is directed against the order of 

Ld. CIT(A) – 20, Kolkata dated 21st March, 2017 for Assessment Year 

2013-14. 

 

2. At the time of hearing fixed today, the learned counsel for the 

assessee has pointed out that an appeal bearing ITA No. 

1446/Kol/2017 was filed by the revenue before the Tribunal against 

the same order of the Ld. CIT(A) – 20, Kolkata dated 21.03.2017 on 

the same grounds and the same has already been disposed off by the 

Tribunal vide its order dated 01.07.2019. He has submitted that this 

appeal thus is a duplicate appeal wrongly filed by the Revenue and 

this position gets fortified by a letter dated 07.09.2017 of the 

concerned Assessing Officer already available on record stating that 
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this appeal was mistakenly filed for the second time and requesting 

for cancellation of the same. We accordingly dismiss this duplicate 

appeal wrongly filed by the Revenue.   

 

3. In the result, the appeal of the Revenue is dismissed.  

 Order Pronounced in the Open Court on 10th July, 2019. 

                 
  Sd/-          Sd/- 

  (A.T. Varkey)                       (P.M. Jagtap)   
         JUDICIAL MEMBER                             VICE PRESIDENT   
  
Dated:  10/07/2019 
Biswajit, Sr. PS 
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